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CENTRAL ADMINISTRATIVE TRIBU NAL
CALCUTTA BENCH

0.A. NO. 350/01341/2017 . Dated : 22.11.2017

Coram : Hon’ble Ms. Manjula Das, Judicial Member

Smt. Buby Hela,

Wife of Late Pappu Hela,

Aged about 35 years,

Residing at her fathers house at

No. 13, 8.T. Road IR
’Post*Ofﬂce and Pohce«Statlon Cossmore,

""w

| Howrah Eastern Raxl\ﬁay, F
" At post Howrah, Howrah,;*?'il 101
ey

e,
-t e R il

4. The, D|y|supga| Rallwqnyé“’r’\v:ger (Medical),

Howrah, Eastern Railway,
At Post Howrah, District Howrah — 711 101.

5. The Chief Medical Inspector,
' Gr.-l, Eastern Railway,
Howrah Station, at Post Howrah,
 District Howrah, Rin =711 101.

6. The Assistant Personnel Officer,
Howrah, Eastern Railway,
At Howrah,_ District Howrah - 711 101.
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For the applicant . Mr. A.K. Gayen , Cotinsel
For the respondents . Mr. A.K. Guha, Counsel
ORDER (Oral)

Manjula Das, Judicial Member

The applicanr has filed this O.A. under Section 19 of Administrative Tribunal

Act, 1985 seeking the following reliefs:

“8.(a) Direction be made- upon the ~respondents more particularly
respondent no.3.40 ‘considery and rdlspose of “the, representatlon dated
29.12.2016 by passmg ‘Speakmg“?a"nd/or reasoned order at an earliest by
grantmg the prayerffor compassuonate appomtment as mentloned in the

29.12+ ""d further g{antmg famlly pension
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(b)‘ Drrected thee‘?espondea} gto;::al ulate“xar{d drsbursed thg: service
| gratulty%_and othef: benefntswgﬂthg ge""ce’%ed Ar#allwa&y% servant favo%r of the
Iegal&« forthwn,;% ‘{F {Sozfthe pi “e‘r for Compassi
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pensuon only in. favour of the applirregn%i‘n:a'?fgggf,:
unden«RuIe 75 of the Rﬂlwafsewangi( 1% Reio r{‘ Ru
apphca nt no pressedéthe pr yerlfor Comp assio
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(K'*d) Such further order OO

her, O : ders;wgdrre tion,of_diréetions be made as to
your Lordshlps may,»geem fit and propér.” g ¥, ,3?
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2. | have heard”‘the Id. a,CounseI Mr A.K...Ga) e.’:’ifs: fo;} appllcant and Ld.

kﬁ\’“&x ﬁ""m SRR W 7,,,«' ﬁ,ﬂ{"
Counsel Mr. A.K. Guha:for the respondents. | have-diso pe rused the pleadmgs and
., c St R o8

. r P, . Tt £
materials placed before me. e R

3. It appears that multiple reliefs have been prayed for in the sihgle O.A.-
which is not permissible under the rules'. Ld. Counsel for the applicant Mr. AK.
Gayen has. prayed that only the prayérs made in para ‘C’ and ‘D’ be taken into
consideration in this O.A. Accordingly | am going to take up the prayers mhadé

under para ‘C’ and ‘D’ of the reliefs claimed in the O.A.

I

i



/i ‘ | 4,  Ld. Counsel f.dr the ap,p.lica,n‘t- Mr. AK. Gayen _p,rayé for a direction to the
23/ co.nce'rhed respoﬁdent authorities to grant family pension in favour of the

applicant as per the provisions under Rule 75 of t-h‘-é Railway Servants (Pension)
) Rules, 1993. He submits that the husband of the appl'i'cant died in harness and

thereafter the applicant has not been gran_ted family pension asa result of which
she is facing severe financial hardship. Mr. Gayen further submits the deceased

employee worked under the respd,_ndf

. on regular basis, therefore, the

fget‘ifamlly-per;snon\under the extant rules.
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7. Ld Counsel foﬁr;, tﬁe,&aﬁpllcant Mr Gayen falfly submlts hat thegapphcant
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would be satnsﬂed{ s‘ﬁe is permltted to, make 3 ceﬂmp”fe enswe representanon
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ventilating his gnev;ﬁ“ces thereln* “and the respondent/a{thontles, more
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particularly, the Responaﬁ*nt No 6 is dlrected t  dispose of the same within a |
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specific time frame.

8. | find it would not be prejudicial to either of the sides if the prayer of thé Id. -
Counsel for the applicant is allowed. Accordingly, the applicant is permitted to
make a comprehensive representation to the respondent No. 6 vent‘ilating his
grievances therein within a period of 15 days from the date of receipt of this

order. If such representation is filed within 15 days, the competent autt ority
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more particularly the respondent No. 6 is directed to consider and dispose o.f the

| same as per' rules within a period of two menths from the date of receipt of such

'representatron It is needless to mention that the competent responfdent‘

authority shall consider and decide the representation of the applicant as per the
provisions provided in the pension rules. The decision so arrived at shall be
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commumcated to the applicant by way of a reasoned and speaking order

forthwrth Liberty is granted to the apphcant to approach this Tribunal if she is
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